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(iif) T ST AReAT-geeT uis, et aee e,
(iv) ST TR TR, TR o, Shreiaee STRe St FeTferrer, T
TR (FATETTerE)
) ot ferfte T, TameTE o, srias e st g,
. T (FATETeE)
O . i SRR

2. T T 3hT FTAhIC 39 ST oh TR i aE & 31 3 i a7afer o feg. 2w

3. v wieT e @i GE iR T SR St S U R T T S S 3 st § fide R
4. ST TR 2Rl ATAT AT/ ek ST S I3k e U5 FLhR o (sl o STFam < 2l

5. STEAE, I AT o STTAR 3o SRS et o fore s aor srafr 3 wefer  foofar & wekar 81

[T, €. €T, 01/2016-17/111/TTTHHTSIT (Te-111)]
Trsfiar feremie, smrdenrt feeren (J9m.) TS T v T

MINISTRY OF JAL SHAKTI
(Department of Water Resources, River Development and Ganga Rejuvenation)
ORDER
New Delhi, the 6th August, 2019

S.0. 2819(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986), read with the paragraph 53 of the notification of the Government of India, in the
Ministry of Water Resources, River Development and Ganga Rejuvenation, published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (ii), vide number S. O. 3187 (E), dated the 7" October, 2016 (hereinafter
referred to as the said notification), the Central Government hereby constitutes an authority to be called as the District
Ganga Protection Committee for District Lakhisarai of the State of Bihar, comprising of the following members,
namely:-

(A) Ex-officio Members:

(6)) District Magistrate , Lakhisarai - Chairperson;
(ii) Executive Engineer, Public Works Department, Lakhisarai - Member;
(iii) Executive Engineer, Irrigation Department, Lakhisarai - Member;
@iv) Executive Engineer, Public Health Engineering Department, Munger - Member;

Division, Lakhisarai

) Executive Engineer, Rural Works Department, Lakhisarai - Member;
(vi) Representative of Bihar Pollution Control Board - Member;
(vii) Divisional Forest Officer, Lakhisarai - Member and
Convenor;

(B) Nominated Members:

@) Dr. Suresh Sharan, Medical Officer, Sadar Hospital, Lakhisarai - Member;
(ii) Executive Officer, City Council, Badhahiya - Member;
(iii) Gram Panchayat Mukhiya- Khutaha West, Badhahiya, Lakhisarai - Member;
@iv) Professor Subhashish Rai, Chemistry Science, Karyanand Smarak Sharma - Member;

Mahavidyalay, Lakhisarai (Environmentalist)
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) Professor Bipin Rai, Chemistry Science, , Karyanand Smarak Sharma - Member;
Mabhavidyalay, Lakhisarai (Environmentalist)

(vi) Shri Suraj Shah, Representative of Industry Association, Lakhisarai - Member.
(Industrialist)

2. The nominated members shall hold office for a term of two years from the date of publication of this Order in the

Official Gazette.

3. The District Ganga Protection Committee shall exercise such powers and perform such functions as specified in the
said notification.

4. Travelling Allowance, Daily Allowance and sitting fees of the nominated Members shall be governed by the relevant
rules of the State Government.

5. The Chairperson may decide the procedure and frequency for holding the meetings as per the said notification.
[F. No. Estt. 01/2016-17/111/NMCG (Vol-11I)]
RAJIV KISHORE, Executive Director (Admn.) National Mission for Clean Ganga

A
¢ feeett, 6 31T, 2019
1. 1. 2820(37).—Fz TR, fATF 7 FF, 2016 % . 3. 3187 (37) FRT R 3 TSI, ITATHT, HIT-IL, TE 3- 30-
T (if) H TR T o ST HHTE, Tt Forehmer 3T T HReTor HaTerer o WehtiyTe STTereeiT (Seh SlTa 3th STTereeiT o & H Ha i) 3 9
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T 3 o @ o forg, o wi e it sk sfrerr 1 e st 2, fed Frfofaa gew mite g

- U TEETT

@) IESIREIPE R ) -3,
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(iif) FridTereR 1firar, fmms fovm, s e
(iv) FTIUTCTe ST, Tleh Taeey STRRHT fsmT, amor e,
) FrRiTeTeh TR, T e TEd- 1, BT e,
(vi) TR TS wewr e uftye, @ fiffy .
(vii) o TS TRTER], ROT e 9w
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i el ATAT 1/ fe T ST o e T TR o R & STem 3 gnfhl
e, Ith ST oh STTHT sIgeh SRS L o6 FoTe SFskaT qeim STarfer o Faier 7 fofer of wohe € |

[T, &. AT, 01/2016-17/111/TTCHHTSIT (TS-111)]
Tsfiar feremT, srrdentdt fesTeh (Sremm.) T was T i

ORDER
New Delhi, the 6th August, 2019

S.0. 2820(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the Environment

(Protection) Act, 1986 (29 of 1986), read with the paragraph 53 of the notification of the Government of India, in the
Ministry of Water Resources, River Development and Ganga Rejuvenation, published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (ii), vide number S. O. 3187 (E), dated the 7" October, 2016 (hereinafter
referred to as the said notification), the Central Government hereby constitutes an authority to be called as the District
Ganga Protection Committee for District Saran of the State of Bihar, comprising of the following members, namely:-

(A) Ex-officio Members:

(i)
(i)
(iii)
(iv)
)
(vi)
(vii)

District Magistrate , Saran
Executive Engineer, Public Works Department, Chhapara

Executive Engineer, Irrigation Department, Chhapara

Executive Engineer, Public Health Engineering Department, Saran
Executive Engineer, Rural Works Division-1, Chhapara

Representative of Bihar Pollution Control Board

Divisional Forest Officer, Saran

(B) Nominated Members:

@
(i)
(iii)
@iv)
(v)

(vi)

Director, District Rural Development Agency, Saran

Municipal Commissioner, Chhapara
Mukhiya Gram Panchayat Raj, Mussepur, Block —Sadar, Chhapara
Dr. Arun Kumar Singh, Lecturer Physics, Rajendra College, Chhapara

Dr. Rakesh Prasad, Lecturer Zoology, Jai Prakash Narayan
Vishwavidhyalay, Chhapara

Shri Pawan Kumar Agrawal, Purani Gudhatti, Sahibganj, Chhapara

Chairperson;
- Member;

- Member;

- Member;
- Member;

- Member;

Member and
Convenor;

- Member;
- Member;
- Member;
- Member;

- Member;

- Member.

2. The nominated members shall hold office for a term of two years from the date of publication of this Order in the
Official Gazette.

3. The District Ganga Protection Committee shall exercise such powers and perform such functions as specified in the
said notification.

rules of the State Government.

Travelling Allowance, Daily Allowance and sitting fees of the nominated Members shall be governed by the relevant

5. The Chairperson may decide the procedure and frequency for holding the meetings as per the said notification.

[F. No. Estt. 01/2016-17/111/NMCG (Vol-III)]
RAIJIV KISHORE, Executive Director (Admn.) National Mission for Clean Ganga
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A
75 feefl, 6 37T, 2019
HT. AT. 2821(37).—F5 &R, {F 7 FAFR, 2016 F L. 3T, 3187 (37) W A 3 TST, STETERT, ATT-I1, TS 3- 39-
T (if) H TR TN o ST HHTE, Tt Forahrer 3T T S0 Horeret o SehtiyT STTR=iT (eh SiTa 3th TTere=iT o & H Hafid) % 9

53 o BT TATATT (eI AR, 1986 (1986 T 29) 3t €T 3 i IT-RT (1) TAT (3) T J&T NfHAT T AT L §Y TAGERT FoIer
T o fore e % ferg e i gar wfifa e witeror 1 e st 2, s Fefafed vewr mive 3

®- ST GEETT

@) ISEIREIPETRERICol -3,
(ii) FridTeTeh TfrEaT, <ren fAmor fosrmr, e,
(iii) FHrRiTeTsh J1ferrar, foms ferm, e,
(iv) FrRiTeTeh fRrEaT, <iieh Tarees TfrEr favm, @fean e,
(v) e ST, i Rt |
(vi) foreme e rgwor frrefaror fitwe, & stfvwefan/afafafy e,
(vii) THe o e, @ten e 7 G,

G- T TSE0T

() 39 forshre ST , Tfean HeH;
(i) R T TERE TS, TAR e,
(iif) U YSTRIRT, TR ufye, Tfear e,
(iv) #ff Tl FHR, RTeTh, S TR FU ST Iodl [orarTerd, WA (T awTios) He;
™) oft sreit AR, frereh, I=et forermer , frewiel, wfean (wafawrfae) e,
(vi) oft 3T THGR, ST, T 3T HiHE, WITSAT HeE,

2. I TET BT hTiehIcT 36 STTQYT shT YehTYT shT ARG © a1 a1 ht 374y o forw =
3. v wieTT e i G iR T SR T S U R R T R S 3 st § i R
4. T TR 2Rl ATAT AT/ ek ST S I3k 6 U5 FLhR o (i o STFam < &l
5. FEE, I AT o STTER 3ok HATASIA LA oh 1T ST AT AT 6 Tafel H 01T of Hoh & |
[T, ©. TAT. 01/2016-17/111/TTCHHTST (GE-111)]
Tsfiar fopeie, SRt feeren (. ) Tt T T firer

ORDER
New Delhi, the 6th August, 2019

S.0. 2821(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986), read with the paragraph 53 of the notification of the Government of India, in the
Ministry of Water Resources, River Development and Ganga Rejuvenation, published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (ii), vide number S. O. 3187 (E), dated the 7th October, 2016 (hereinafter
referred to as the said notification), the Central Government hereby constitutes an authority to be called as the District
Ganga Protection Committee for District Khagaria of the State of Bihar, comprising of the following members, namely:-
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(A)  Ex-officio Members:

(6)) District Magistrate , Khagaria - Chairperson;
(i)  Executive Engineer, Public Works Department - Member;
(iii)  Executive Engineer, Irrigation Department - Member;
(iv)  Executive Engineer, Public Health Engineering Department - Member;
(v)  Executive Engineer, Rural Works Department - Member;
(vi)  Engineer/Representative of Bihar Pollution Control Board - Member;
(vii) Divisional Forest Officer, Khagaria - Member and

Convenor;

(B) Nominated Members:

(6)) Deputy Development Commissioner, Khagariya - Member;

(i))  Head, Gram Panchayat Raj, Rampur - Member;

(iii)  Executive Officer, City Council, Khagaria - Member;

(iv)  Shri Naveen Kumar, Teacher, Jan Nayak Karpuri Thakur High School, - Member;
Khagaria (Environmentalist)

W) Shri Jayant Kumar, Teacher, High School, Mehsauri, Khagaria - Member;
(Environmentalist)

(vi)  Shri Ashok Sardar, Chairman, Chamber of Commerce, Khagaria - Member.

The nominated members shall hold office for a term of two years from the date of publication of this Order in the
Official Gazette.

The District Ganga Protection Committee shall exercise such powers and perform such functions as specified in the
said notification.

Travelling Allowance, Daily Allowance and sitting fees of the nominated Members shall be governed by the relevant
rules of the State Government.

The Chairperson may decide the procedure and frequency for holding the meetings as per the said notification.

[F. No. Estt.01/2016-17/111/NMCG (Vol-III)]
RAIJIV KISHORE, Executive Director (Adm.) National Mission for Clean Ganga

AR
78 foeetl, 6 30TEd , 2019
HT. AT. 2822(3).—F5 TR, THH 7 FAFR, 2016 F L. 3T, 3187 (37) W A 3 TST, STETERT, 9AT-II, TS 3- 39-
T (if) H TR TN o ST HHTE, Tt Forahmer 3T T S0 Horerer o WehtiyTe STTr=iT (eh SITa 3th STTereeiT o & H Haf¥d) % T

53 3 HTeT TRITarOT (§Te0T) SR, 1986 (1986 T 29) i €T 3 3hY IT-4RT (1) T (3) ST & WA(hAT ol AT Fd g TAGERT Forek
T o forett e o ferw, forer vi greear wiftrfar e rersreor 1 ma et @, fore Frferiad wewr wmfier g

- U TEET

@) IESIREIREa AU -7
(ii) FRIUTerh AT, o T forsmr, Hi T,
(i) AT STRIAT, s o, iR G
(iv) T ST, Al e iR o, g wed, §iR R H2H

(v) e ST, e e ferem, g B
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(vi) foreme e rgwor frrefaror fitwe, & srfweran/afafafy e,
(vii) & el TaTTRY, §iK e 9 A,

G- A TEEToT :
(i) 39 forshre S1Tg |, {IK B
(ii) T TaTIeehRR], TR 7, JR e,
(i) TReE, T YR wEe et TS, IR e,
(iv) off At SR, wfift, e, T (wferte) e,
(v) o ST T, T HETE, B TS, HR (FaTE) e
(vi) TRET a4, 3TE.21HT., IR (ITNTIL) T,

2. TTEr GET ST SHRISRICT S8 ST shi YehTIH shl dHIE § a1 a9 oht 3Farter o ferg gmm)

3. vt i e wferar Wt SRl 2T SR SRt ST W ST S O R S 3 stferger | e @)

4. ST TR 2Rl ATAT AT/ ek ST S I3k 6 U5 TR o (i o STgam < 2l

5. T, Ih SATUGT o ITTAR Soh AT et o Forq Sifsrarm o ararfer o water o foofr of wahct 2 |
[WT. . TIT. 01/2016-17/11 1 /TAUHETST (Te-111)]
TSt fereme, shRie fraeTen (e, TS e T i

ORDER
New Delhi, the 6th August, 2019

S.0. 2822(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986), read with the paragraph 53 of the notification of the Government of India, in the
Ministry of Water Resources, River Development and Ganga Rejuvenation, published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (ii), vide number S. O. 3187 (E), dated the 7" October, 2016 (hereinafter
referred to as the said notification), the Central Government hereby constitutes an authority to be called as the District
Ganga Protection Committee for District Munger of the State of Bihar, comprising of the following members, namely:-

(A) Ex-officio Members:
(6)) District Magistrate , Munger
(i)  Executive Engineer, Building Construction Department, Munger
(iii)  Executive Engineer, Irrigation Department, Munger

(iv)  Executive Engineer, Public Health Engineering Department, Munger
Division, Munger
W) Executive Engineer, Rural works division, Munger

(vi)  Engineer/Representative of Bihar Pollution Control Board
(vii) Divisional Forest Officer, Munger

(B) Nominated Members:

(6)) Deputy Development Commissioner, Munger

(i)  Executive Officer, Municipal Corporation, Munger

(iii)  Mukhiya Gram Panchayat Raj, Mahuli Sadar Division, Munger

(iv)  Shri Amit Shekhar, Representative, Gangajali, Munger (Environmentalist)

- Chairperson;
- Member;
- Member;

- Member;
- Member;
- Member;

-Member and Convenor;

- Member;
- Member;
- Member;

- Member;
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(v)  Shri Ashok Patel, Ganga Mahasabha, Small Kelabadi, Munger - Member;
(Environmentalist)
(vi)  Branch Manager, ITC, Munger (Industrialist) - Member.

2. The nominated members shall hold office for a term of two years from the date of publication of this Order in the
Official Gazette.

3. The District Ganga Protection Committee shall exercise such powers and perform such functions as specified in the
said notification.

4. Travelling Allowance, Daily Allowance and sitting fees of the nominated Members shall be governed by the relevant
rules of the State Government.

5. The Chairperson may decide the procedure and frequency for holding the meetings as per the said notification.

[F. No. Estt. 01/2016-17/111/NMCG (Vol-III)]
RAIJIV KISHORE, Executive Director (Admn.) National Mission for Clean Ganga

e
7 fowett, 6 3TEd, 2019
T, AT 2823(37).—F5 &FR, {7 7 AFER, 2016 F L. 3AT. 3187 (37) T A 6 TS, STHTET, HIT-IL, TS 3- 3-
T (ii) W WA THI o ST TTE, ot forehre TR T ERE0T AT o SehliTd ST (36 18 3th AT o &9 H Ha4d) o 0
53 o |y qtareT (SRerT) AR, 1986 (1986 T 29) 3t €T 3 i IT-RT (1) T (3) TR JET WA T AT L 53 TAGERT forgr
T o fore e 3 fore forer v gean wftf Tre it & e et 2, e Fefafed vewr mive g

- U TS

() e e, g _ayeTEn;
(i)  FRIUTEE AR, T i e, FEsd e
(i) e s, fiw wed, TR e
(iv) FRITCTh SANRIAT, Tk TTeed THed, T e,
) FRITereh SATRIAT, TTHIOT 1l TS, T e,
(vi)  Tomm TS wgwer foror afts, T i e ~HE
(viiy o weTReRr, weE e 9w

@- T TSEIT

0 30 e ST, FARTL e,
(i) TReAT, T HERE TS, A, TR e,
(i) AT TaTRERRY, TR TR, TR FT;
(iv) 2. AHTE HT, ST S, foI, F T i, JiE (Taores) =T
(v) ot ST TR =, SREt St T, T e SAreHT T e, SHEiT

(TAferIfar) e

(vi) #ff T T @, AT, 3T 9% SRR, FHAL

2. STTHA ST T FRIHIC 3 ST 3 FohTRH ol AR § & a9 i 3Fafer o fag. g
3. v vt e wfirfr Tet wfcRaT 1 SR St 3T U it oh qTe et il ek A= # HfeE 21
4. i TEw T AT 1/ fe T ST o i TS TR o R & STem 3 gnfhl
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5. T, I SATUGT o ITTAR ASoh HATATIT et oh Forq Sfsrarm o ararfer o waiter o foofer of wahct 2 |
[T, &, TAT. 01/2016-17/11 1 /TTCHHTSIT (TS-111) |
Tsfiar fopeiie, sl feeren (Jm.) wedts e i fie

ORDER
New Delhi, the 6th August, 2019

S.0. 2823(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the Environment
(Protection) Act, 1986 (29 of 1986), read with the paragraph 53 of the notification of the Government of India, in the
Ministry of Water Resources, River Development and Ganga Rejuvenation, published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (ii), vide number S. O. 3187 (E), dated the 7™ October, 2016 (hereinafter
referred to as the said notification), the Central Government hereby constitutes an authority to be called as the District
Ganga Protection Committee for District Samastipur of the State of Bihar, comprising of the following members,
namely:-

(A) Ex-officio Members:

(6)) District Magistrate , Samastipur - Chairperson;
(i)  Executive Engineer, Public Works Department, Samastipur - Member;
(iii)  Executive Engineer, Irrigation Department, Samastipur - Member;
(iv)  Executive Engineer, Public Health Department, Samastipur - Member;
(v)  Executive Engineer, Rural Works Department , Work Circle-1, Samastipur - Member;
(vi)  Engineer/Representative of Bihar Pollution Control Board, - Member;
(vii)  District Forest Officer, Samastipur - Member and

Convenor;

(B) Nominated Members:

6)) Deputy Development Commissioner, Samastipur - Member;

(i)  Mukhiya, Gram Panchayat Raj, Hetanpur, Patori - Member;

(iii)  Executive Officer, City Council, Samastipur - Member;

(iv)  Dr. Madanmohan Jha, Professor Zoology, Samastipur College, Samastipur - Member;
(Environmentalist)

(v)  Shri Arun Kumar Chaudhary, Professor Botany, Ram Nirikshan Atma Ram - Member;

College, Samastipur (Environmentalist)
(vi)  Shri Ramgopal Sureka, Industrialist, Amrit Pashu Aahar - Member.
2. The nominated members shall hold office for a term of two years from the date of publication of this Order in the
Official Gazette.

3. The District Ganga Protection Committee shall exercise such powers and perform such functions as specified in the
said notification.

4. Travelling Allowance, Daily Allowance and sitting fees of the nominated Members shall be governed by the relevant
rules of the State Government.

5. The Chairperson may decide the procedure and frequency for holding the meetings as per the said notification.

[F. No. Estt.01/2016-17/111/NMCG (Vol-III)]
RAIJIV KISHORE, Executive Director (Adm.) National Mission for Clean Ganga
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A
73 fowelt, 6 s, 2019
HT. AT. 2824(37).—F5 TR, TF 7 FAFR, 2016 F L. 3T, 3187 (37) W A 3 TST, STETERT, 9TT-II, TS 3- 39-
T (if) H TR TH o ST HHTE, Tl Forehmer 3T T EeTor HoTerel o SehTI3Te TR (3% SlTa 3tk STTRReT o & H Hafsfd) 3 T
53 o HTT TRITarLT (§Te0T) SR, 1986 (1986 T 29) i €T 3 3hY IT-4RT (1) T (3) ST & WA(hAT ol AT Fd g TAgERT fore
T o o wrTerq 3 fere o vt gean wftfa e st s e w2, e Fefafed vewr mive g

- U TEEATT

()  foe verferen, arreg _ ayemE:
(ii) FUTAF SRIAT, T THESd, WA - e,
(i) FrrTer stfiwemr, R wed, e _ e
(iv) FRITCTeh SATRIAT, T TTEed A0 JHed, Jaff SrTerq e,
(v) RIS SR, T R frm, wmrer BT
(vi) apfier weTfreRry, forem Trewr ot frrefor wftws,, s - =,
(vii) o TS TR, YT AT T T

G- T TSET

() [EHERCCIRRINEECRERIEERCIU TS KIS
(i) HriuTeh YETRERRY, TR R, Fedrist FeE:
(i) e, T =T HEHT, TR = e,
(iv) 2. gofter =i, farvmrerer STde L St e, YR (Fete) e
) <. Gt ST, Aie HER o Ford, T (FATeRoTe) e,
(vi) o S g, Steme R deefisT e, ST (gaTf) |

2. STTHA ST T FRIHIC 3 ST 3 FohTH ohl AR § &1 a9 hi et o fag. g
3. fre i e wfirfer Teft wrfewelt T ST Rt ST AR ST T et S S stferge | ffde 2
4. T TR 2Rl ATAT AT/ ek ST S I3k I U5 FLhR o (i o STFam < &l
5. STEAE, I AT o STTAR J3eh SRS et o fere Sfswam qor srafr 3 wefer  foofar & wekar 81
[T, €. T 01/2016-17/11 1 /TTTAHIST (@e-111)]
Tsfiar feremT, et feerer (Sremm.) T was i i

ORDER
New Delhi, the 6th August, 2019

S.0. 2824(E).—In exercise of the powers conferred by sub-sections (1) and (3) of section 3 of the
Environment (Protection) Act, 1986 (29 of 1986), read with the paragraph 53 of the notification of the Government of
India, in the Ministry of Water Resources, River Development and Ganga Rejuvenation, published in the Gazette of
India, Extraordinary, Part II, Section 3, Sub-section (ii), vide number S. O. 3187 (E), dated the 7 October, 2016
(hereinafter referred to as the said notification), the Central Government hereby constitutes an authority to be called as
the District Ganga Protection Committee for District Bhagalpur of the State of Bihar, comprising of the following
members, namely:-
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(A) Ex-officio Members:
(6)) District Magistrate , Bhagalpur - Chairperson;
(i)  Executive Engineer, Housing Division, Bhagalpur - Member;
(iii)  Executive Engineer, Irrigation Department, Bhagalpur - Member;
(iv)  Executive Engineer, Public Health Engineering Division, East Bhagalpur - Member;
) Executive Engineer, Rural works Department, Bhagalpur - Member;
(vi)  Regional officer, Bihar Pollution Control Board, Begusarai - Member;
(vii) Divisional Forest Officer, Bhagalpur - Member and
Convenor;
(B) Nominated Members:
(6)) Director, Lekha Prashasan Swa Niyojan, Bhagalpur - Member;
(i)  Executive Officer City Council, Sultanganj - Member;
(iii)  Mukhiya, Gram Panchayat Madrauni, Rangara Chowk - Member;
(iv)  Dr. Sunil Chaudhari, Department Head, Postgraduate Botany, Bhagalpur - Member;
(Environmentalist)
) Shri Sunil Agrawal, Secretary, Mandar Nature Club, Bhagalpur - Member;
(Environmentalist)
(vi)  Shri Pradeep Jhunjhunwala, Chairman Industries Association, Bhagalpur - Member.

(industrialist)

2. The nominated members shall hold office for a term of two years from the date of publication of this Order in the
Official Gazette.

3. The District Ganga Protection Committee shall exercise such powers and perform such functions as specified in the
said notification.

rules of the State Government.

Travelling Allowance, Daily Allowance and sitting fees of the nominated Members shall be governed by the relevant

5. The Chairperson may decide the procedure and frequency for holding the meetings as per the said notification.

[F. No. Estt.01/2016-17/111/NMCG (Vol-III)]
RAIJIV KISHORE, Executive Director (Adm.) National Mission for Clean Ganga
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